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In pursuance of clause (5) of article 348 of the Constitution of India, the following translation 
in English o f the Maharashtra Tax Laws (Levy, Amendment and Validation) Act, 2014 
iMah. Act No. 5QCVII of 2014), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
Principal Secretary to Government, 

Law and Judiciary Department.

MAHARASHTRA ACT No. XXVII OF 2014.

(First published, after having received the assent o f the Governor in the 
“Maharashtra Government Gazette”, on the 26th June 2014),

An Act further to amend certain tax laws in operation in the State of
Maharashtra.

WHEREAS it is expedient further to amend certain tax laws in operation 
in the State of Maharashtra, for the purposes hereinafter appearing; it is 
hereby enacted in the Sixty-fifth Year of the Republic of India as follows :~—

CHAPTER I 
P relim in ary .

1. (1) This Act may be called the Maharashtra Tax Laws (Levy, Short title and 
Amendment and Validation) Act, 2014. commenceraeiit

( 0
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(2) Sections -2, 7, 9 and 15 shall come into force with effect from the 1st 
July 2014 and remaining sections 'shall come into force on the date o f 
publication of this Act in the Official Gazette.

CHAPTER II
A m en d m en ts  to  t h ^ M ah a r a sh tr a  S ta m p  A c t .

Amendment 2. In SCHEDULE L appended-to the •Maharashtra Stamp Act, in LX of
_ ,̂TT_ _ rrT̂  article 6,— v 195S-SCHEDULE

I of LX of U) in clause (1), in sub-clause (6), in column (2), for the words and
1958. figures “Two rupees Tor everyr up ees 1,000 orpart thereof for the amount 

secured by such deed.” the words and^figures__‘ITwo rupees, for ey&ry 
' rupees 1000 or part thereof, for the amount secured by such deed, subject 

to the maximum of ten lakh rupees.” shall be substituted;
... r —-(2) '£n clause (2), in sub-clause (6), in column (2), for the words and 

figures “Two rupees for every rupees 1,000'or part thereof for the amount 
secured by such deed.” the words and figures “Two rupees for every 
rupees 1000 or part thereof, for the amount secured by such deed subject 
to the maximum of ten lakh rupees,” shall be substituted.-r'

' CHAPTER III
A m e n d m e n ts , to  th e  .M ah a rash tra  P u rch ase  T a x  o n  S u g arcan e  A c t , 1962.

Insertion of 3. After section 12A of the Maharashtra Purchase Tax on Sugarcane Mah. IX
section 12AA Act, 1962 (hereinafter, in this Chapter, referred to as “the Purchase Tax on °f 1962.
in Mah IX of Sugarcane A ct” ), the follow ing section shall be inserted, 

lUbZ. inamely :—

Special “12AA. Subject to the provisions of this Act and the rules made
powers of thereunder, the provisions of the Maharashtra Value Added Tax Act, Mah.

2002 and the rules made thereunder so far as they relate to the recovery IX of under Act lor J J 2005
recovery of °* tax as arrears of land revenue, shall mutatis mutandis apply for the

tax as purposes of recovery of tax under this Act. The authorities appointed
arrears of under this Act shall have and exercise all the powers and perform all

the duties of the equivalent authorities appointed under the Maharashtra Mah. IX
Value Added Tax Act, 2002.” . * ■ of 2005.revenue.

Amendment 4. In section 12B of the Purchase Tax on Sugarcane Act, after clause
of section (d)t the following clause shall be added, namely :—

12B in Mah. /. , ' . . iIX of 1962 (e) tor the purpose or assisting the sugar factories m the State, to give
the fair and remunerative price to the farmers for the year 2013-14.”.

CHAPTER IV
A m en d m en ts  to  th e  Mah a rash tra  S ta te  T a x  o n  P ro fe ssio n s , T r a d e s , C allin g s  and

E m plo y m e n ts  A c t , 1975.
Amendment 5. In section 6 of the Maharashtra State Tax on Professions, Trades, Mah. 

n^ii^XVI anc  ̂ Employments Act, 1975 (hereinafter, in this Chapter, referred XVI of
° of 1975 as K̂ e Profession Tax Act”), to sub-section (3), the following proviso shall 1975. 

be added, namely :—
“Provided that, if  the State Government is satisfied that it is 

necessary so to do in the public interest, it may, from time to time, by 
notification published in the Official Gazette, exempt the whole or any
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Mah. 
XLI of 

1987

part of the late fee payable under this sub-section, by such'class or classes 
o f employers, for such period or periods, either prospectively or 
retrospectively, as may be specified in such notification.”.
6. In section 27A  of the Profession Tax Act, for clause (e), the following 

clause shall be substituted, namely :—
“(e) Any person with Intellectual and Development Disabilities 

(Mental Retardation) specified in the rules made in this behalf, which is 
certified by a psychiatrist working in a Government Hospital and which 
has the effect of reducing considerably such individual’s capacity for 
normal work or engaging in a gainful employment or occupation and 
parents or guardian of such person :

Provided that, such individual or, as the case may be, employer 
produces the aforesaid certificate before the prescribed authority in 
respect of the first assessment year for which he claims deduction under 
this clause.

Explanation .— For the purpose o f this clause, the expression 
“Government Hospital” shall have the same meaning as assigned to it in 
clause {c ) f ,
7. In SCHEDULE I appended to the Profession Tax Act, in entry 1,—

(1) in clause (a), for the figures “5,000” the figures “7,500” shall be 
substituted;

(2) in clause (h), for the figures “5,000” the figures “7,500” shall be 
substituted.

CHAPTER V
A m en d m en ts  to  t h e  M a h a r a sh tr a  T a x  o n  L u x u rie s  A c t , 1987.

8. In section 2 o f the Maharashtra Tax on Luxuries Act, 1987 
(hereinafter, in this Chapter, referred to as “the Luxury Tax Act”),—

(1) in clause {b-lA), after the words and figures “Tourism Projects, 
2000” the words and figures “or the Tourism Policy- 2006” shall be added;

(2) in clause (d-1), after the words and figures “Tourism Projects, 
2000” the words and figures “or the Tourism Policy-2006* shall be added.
9. In section 3 o f the Luxury Tax Act, in sub-section (2 ),—

(1) in clause (a), for the words “seven hundred and fifty rupees” the 
words “one thousand rupees” shall be substituted;

(2) in clause (.6),—
(i) for the words “seven hundred and fifty rupees” the words 

“one thousand rupees” shall be substituted;
(ii) for the words “twelve hundred rupees” the words “one 

thousand five hundred rupees” shall be substituted;
(3) in clause (c), for the words “twelve hundred rupees” the words 

“one thousand five hundred rupees” shall be substituted.
10. In section 22A of the Luxury Tax Act, in sub-section (1),—

(1) for the words, brackets and figures “sub-entry (2) or, as the case 
may be, sub-entry (3) o f entry 7 o f the Schedule appended to the 
notification issued” the words “any o f the entries of the Schedule 
appended to the notification issued, from time to tim e,” shall be 
substituted,

mft 3n3-\3\—?

Amendment 
of section 
27A of Mah. 
XVI of 1975.

Amendment of 
SCHEDULES I 
of Mah. XVI 
o f1975

Amendment 
of section % 
of Mah XLI 
of 1987.

Amendment 
of section § 
of Mah. XLI 
of 1987.

Amendment 
of sectiorjj 
22A ofMUi. 
XLI of 1^7,
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Insertion of 
section 22B 

in Mah. XLI 
of 1987.

Incentives to 
Eligible Unit 

in certain 
contingencies 

under 
Tourism 

Policy-2006.

Amendment 
of section 3 

of Mah. IX of 
2005.

Amendment 
of section 10 
of Mah. IX of 

2005.

(2) after the word and figures “Act, 2004,” the words and figures “or, as 
the case may be, the Tourism Policy- 2006,” shall be inserted;

(3) in the marginal note, after the words “Tourism Projects” the words 
“and Tourism Policy” shall be added.”.

11. After section 22A of the Luxury Tax Act, the following section shall 
be inserted, namely :—

“22B. U) Notwithstanding anything to the contrary contained in 
Tourism Policy- 2006, the Certificate of Entitlement, in respect of 
Tourism Policy- 2006, shall be granted only to the Eligible Unit, situated 
in areas specified in Zone ‘B’ or, as the case may be, Zone ‘C’ as shown in 
Annexure ‘B’ to the said Policy, to which the Eligibility Certificate has 
been issued after the commencement of the Maharashtra Tax Laws (Levy, 
Amendment and Validation) A.ct, 2014 :

Provided that, Certificate of Entitlement to the Expansion Unit 
under the Tourism Policy- 2006 shall be granted only if there is an 
increase in capacity of the existing unit.

(2) Notwithstanding anything to the contrary contained in Tourism 
Policy-2006, any Eligible Unit, to whom the Eligibility Certificate and 
Certificate of Entitlement has been granted, for expansion of existing 
unit, shall be entitled to draw the benefits under the Act, in any year, 
only on that part of its turnover of receipts as may be arrived at, by 
applying the provisions of sub-section (3 ).

(3) In case where the Eligible Unit has,—
(a) maintained separate accounts of receipts and able to 

identify the receipts pertaining to the increased capacity, then the 
portion of the turnover of receipts eligible for benefits will be 
decided solely on the basis of such identification;

(b) not maintained separate accounts of receipts and not able 
to identify the receipts in relation to increase in the capacity, then 
such benefits shall be calculated after applying the formula as 
under :—

x A Turnover of receipts x increase in capacityEligible turnover of receipts = ------------------------- - --------------------------- - ----- —
Total capacity after such increase

Explanation.— For the purpose of this section, the expression 
“increase in capacity”shall have the same meaning as specified in the 
Tourism Policy—2006.”

CHAPTER VI
A m e n d m e n ts  to  th e  M ah a rash tk a  V alu e  A d d e d  T a x  A c t , 2002.

12. In section 3 o f7the Maharashtra Value Added Tax Act, 2002 
(hereinafter, in this Chapter, referred to as “the Value Added Tax Act”), in 
sub-section (4), in clause (£>),-for the figures “5,0.0,000” the figures “10,00,000” 
shall be substituted.

13. In section 10 of the Value Added Tax Act,—- 
Cl) in sub-section (2), clause (b) shall be deleted;
(2) in sub-section (5), the words “Senior Deputy Commissioners,” shall 

be deleted.

Mah.
XXVII
of2014.

Mali. 
IX of 
2005.
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14. In section 16 of the Value Added Tax Act, in sub-section (5),—
(1) in clause (6), after the words and figure “o f section 3,” the word 

“or” shall be added;
(2) after clause (6) so amended, the following clause shall be added, 

namely :—
“(c) the turnover of sales of a registered dealer, other than an 

importer, has during the year 2013-14, not exceeded the limit, 
specified in sub- section (4) of section 3,”;
1.3) after the words “circumstances of the case.”, the following shall 

be inserted, namely :—
“In the case covered by clause (c), the dealer may apply in the 

prescribed form for cancellation  o f his registration  to the 
Commissioner on or before the 30th September 2014 and thereupon 
the Commissioner may, after such inquiry as he deems fit, cancel 
the registration with effect from the 1st October 2014.”.

15. In section 20 of the Value Added Tax Act, in sub-section (6), for the 
words “five thousand” the words “two thousand if the return is filed within a 
period of thirty days from the expiry of the due date prescribed for filing of 
such return and an amount of rupees five thousand, in any other case” shall 
be substituted.

16. In section 23 of the Value Added Tax Act,—*
(1) sub-section (9 ) shall be deleted;
(2) to sub-section {10), the follow ing proviso shall be added, 

namely :—
“Provided that, in respect of the period, commencing on or after 

the 1st April 2011, in case a dealer is required under the rules, to 
file more than one return in different forms prescribed, then such 
dealer may be assessed separately for each form of return for the 
said period.”;
(3) in sub-section (11),—

(а) after the words ilorder in writing” the words “within three 
months from the end of the month in which such application is made” 
shall be inserted;

(б) after the proviso, the following proviso shall be added, 
namely :—

“Provided further that, if  no order is passed within the 
aforesaid period of three months, then the assessment order 
shall be deemed to be cancelled.”;

(4) in sub-section {12), after the words “cancellation order” the 
words, brackets and figures “ or, as the case may be, from the date on 
which the assessment order is deemed to have been cancelled under the 
second proviso to sub-section (21)” shall be added.
17. In section 26 of the Value Added Tax Act, in sub-section (.6),—

(1) before the existing proviso, the following proviso shall be 
inserted, namely :—

“Provided that, in case of an appeal filed on or after the 1st 
July 2014 against any order, in which claim against declaration or 
certificate, has been disallowed on the grounds o f non-production 
of such declarations or, as the case may be, certificates then,—

(a) where such appeal is filed after two years from the 
end of the year to which such claim relates, then the stay shall 
not be granted unless the appellant miakes 100 per cent, 
payment of tax, in respect o f such claim,

'm  3̂T

Amendment 
of section 16 
of Mah IX 
of2005. "

Amendment 
of section 20 
of Mah. IX 
of2005,

Amendment 
of section 23 
of Mah. IX of 
2005.

Amendment 
of section 26 
of Mah. IX of 
2005
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Amendment 
of section 29 

of Mah. IX 
of2005.

Amendment 
of section 30 

of Mah. IX 
of 2005.

Amendment 
of section 

31A of Mah. 
IX of 2005.

(b) where such appeal is filed before the expiry of two 
years from the end of the year to which such claim relates, the 
stay, if any, shall stand vacated, if the dealer fails to produce 
the required declaration before the expiry of the said period of 
two years.

Explanation.— For the purpose of computing payment in 
the appeal, mentioned in the above clauses, the amount of part 
payment made earlier, if any, shall be included.”;

(2) in the existing proviso, for the words “Provided that” the words 
“Provided further that” shall be substituted.
18. In section 29 of the Value Added Tax Act,—

(1) in sub-section (3), for the words “equal to” the words “not 
exceeding the amount of tax due but not less than twenty five per cent, 
of ” shall be substituted;

(2) after sub-section (7), the following sub-section shall be inserted, 
namely :—

“(7A) In case of a dealer, who has filed late return on or after 
the 1st August 2012, and has also paid the late fee, under sub-section
(5) of section 20, the penalty in respect of such return, if any, imposed 
under sub-section (8) of this section, as it existed, shall not be 
recovered.”;
(3) after sub-section (11), the following sub-section shall be inserted, 

namely :—
“(11A) Notwithstanding anything contained in sub-section (11), 

penalty under this section may be imposed while passing an order 
under this Act.”;
(4) sub-section (12) shall be deleted.

19. In section 30 of the Value Added Tax Act, in sub-section (■4), the 
following shall be added at the end, namely :—

“Provided that, interest under this sub-section shall not be payable 
on account of the additional tax liability arising due to non-production 
of declarations or, as the case may be, certificates:

Provided further that, if the amount of tax paid as per revised return 
is less than ten per cent, of the aggregate amount of tax paid as per the 
original returns, in respect of the corresponding period, then no interest 
under this sub-section shall be payable.

Explanation.—For the purpose of this sub-section the expressions,—
(r) “tax paid as per original returns” shall be deemed to include the 

amount o f tax paid, as per the revised returns, filed before the 
commencement of proceedings specified in clause (a) or before the 
receipt of intimation specified in clause (6) of sub-section (4);

(ii) “tax paid” shall mean the amount of tax paid by such person or 
dealer, after the adjustment of set-off”.
20. In section 31A of the Value Added Tax Act,—

(2) ,in sub-section (1), after clause (6), the following clause shall be 
added, namely :—

“(c) who awards quarrying lease or quarrying permit in respect 
of minor minerals to a dealer, within their jurisdiction to collect an 
amount at the time of such award or, as the case may be, auction, at 
such rate as provided in sub-section (2) towards the liability of sales 
tax to be incurred on sale of such minor minerals.”;
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(2) in sub-section (2), for the brackets, letters and word “(a) and (6 >” 
the brackets, letters and word M (a), (6) and (c)” shall be substituted;

(3) in sub-section (3), for the brackets, word and letters “(a) and (b)” 
the brackets, letters and word “ (a), (b) and (c)” shall be substituted
21. In section 51 of the Value Added Tax Act, in sub-section (3), in clause Amendment 

ta), in sub-clause (Hi), for the words and figures “Package Scheme of of section 51 
lncentives-2001 or, as the case may be, Package Scheme of Incentives-2007” 2005^
the words and figures “Package Scheme of lncentives-2001, Package Scheme 
of Incentives-2007 or, as the case may be, Package Scheme of Incentives- 
2013” shall be substituted,

22. In section 61 of the Value Added Tax Act,— Amendment
of section 61

(1) in sub-section (1),— of Mah. IX
(i) for clause {a), the following clause shall be substituted, of2005 

namely
“(a) if the,—

(i) aggregate of his turnover of sales and the value of 
goods transferred to any other place of his business or of 
his agent or principal, situated outside the State, not by 
reason of sale, or

(ii) turnover of purchases, 
exceeds rupees one crore in any year;”;

(ii) clause (b) shall be deleted;
(2) in sub-section (2), the proviso shall be deleted.

23. In section 63 of the Value Added Tax Act, in sub-section (7), for the Amendment
words “Commissioner may” the words “Commissioner shall” shall be of section (?3 , , of Mah IX ofsubstitutsdr 2005

24. In section 88 of the Value Added Tax Act,— Amendment
(1) in clause (a-1), for the words and figures “Package Scheme of 

lncentives-2001 or, as the case may be, Package Scheme of Incentives- of2005 
2007” the words and figures “Package Scheme of lncentives-2001, Package 
Scheme of Incentives-2007 or, as the case may be, Package Scheme of 
Incentives-2013” shall be substituted;

(2) in clause (e), for the words and figures “the Package Scheme of 
lncentives-2001 or, as the case may be, Package Scheme of Incentives- 
2007” the words and figures "the Package Scheme of lncentives-2001,
Package Scheme of Incentives-2007 or, as the case may be, Package 
Scheme of Incentives-2013” shall be substituted.
25. In section 89 of the Value Added Tax Act, in sub-section (4), for the Amendment 

words and figures “Package Scheme of lncentives-2001 or, as the case may
be, Package Scheme of Incentives-2007 ” the words and figures “ Package °
Scheme of lncentives-2001, Package Scheme of Incentives-2007 or, as the case 
may be, Package Scheme of Incentives- 2013” shall be substituted.

26. In SCHEDULE A appended to the Value Added Tax Act, after entry Amendment
26, the following entry shall be inserted, namely :•— ^

“26A Copyrights, for distribution and exhibition of Nil”. A of Mah, IX
cinematographic films in theatres and cinema of 2005.
halls, sold during the period commencing on the 
1st April 2005 and ending on the 30th April 2011.
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Amendment
of

SCHEDULE 
C of Mah. IX 

of2005.

Validation 
and savings.

27. In SCHEDULE C of the Value Added Tax Act, after entry 55, the 
following entries shall be inserted, namely :—

“55A Tool, alloy and special steels of any of the 4%
categories, specified in clause (je) to clause (xv) 
of entry 55 of this Schedule, sold during the 
period commencing on the 1st April 2005 and 
ending on the 30th April 2011.

55B Tool, alloy and special steels of any of the 5%”„
categories, specified in clause Or) to clause Oru) 
of entry 55 of this Schedule, sold on or after the 
1st May 2011.

CHAPTER VII

V a lid a tio n  an d  S a v in g s .

28. (1) Notwithstanding anything contained in any judgment, decree 
or order of any Court or Tribunal to the contrary, any assessment, review, 
levy or collection of tax in respect of sales or purchases effected by any dealer 
or person, or any action taken or thing done in relation to such assessment, 
review, levy or collection of tax by any dealer or person under the provisions 
of the Maharashtra Value Added Tax Act, 2002 (hereinafter in this section Mah. 
referred to as “the Value Added Tax Act”), before the commencement of the IX of 
Maharashtra Tax Laws (Levy, Amendment and Validation) Act, 2014 0̂05. 
(hereinafter, in this section, referred to as “the Amendment Act”), shall be xXVII 
deemed to be valid and effective as if  such assessment, review, levy or 0f 
collection or action or thing had been duly made, taken or done under the 2014. 
Value Added Tax Act, as amended by the Amendment Act, and accordingly,—

(а) all acts, proceedings or things done or taken by the State 
Government or by any officer o f the State Government or by any other 
authority in connection with the assessment, review, levy or collection 
of any such tax, shall, for all purposes, be deemed to be, and to have 
always been done or taken in accordance with the law;

(б) no suit, appeal, application or other proceedings shall lie or be 
maintained or continued in any Court or before any Tribunal, officer or % 
other authority, for the refund of any tax so paid; and

(c) no Court, Tribunal, officer or other authority shall enforce any 
decree or order directing the refund of any such tax.
(2) For the removal of doubts, it is hereby declared that nothing in sub­

section (1) shall be construed as preventing a person,—

(а) from questioning in accordance with the provisions of the Value 
Added Tax Act, as amended by the Amendment Act, any assessment, 
review, levy or collection of tax referred to in sub-section (2), or

(б) from claiming refund of any tax paid by him in excess of the 
amount due from him by way of tax under the Value Added Tax Act, as 
amended by the Amendment Act.



(3) Nothing in the Value Added Tax Act, as amended by the Amendment 
Act, shall render any person liable to be convicted of any offence in respect of 
anything done or omitted to be done by him, before the commencement of the 
Amendment Act, if such act or omission was not an offence under the Value 
Added Tax Act, but for the amendments made by the Amendment Act; nor 
shall any person in respect of such act or omission be subject to a penalty 
have greater than that which could have been imposed on him under the law 
in force immediately before the commencement of the Amendment Act.

Of^BEHALP OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED 
A^fOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF G O VERN M EN T PRINTING. 
STATIONERY AND PUBLICATION, 21-A, NETAJI SUB HASH ROAD, CHARNI ROAD. MUMBAI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI.



MAHARASHTRA ACT No. XVII OF 2015.
(First published, after having received the assent of the Governor in the

“ Maharashtra Government Gazette ”, on the 18th April 2015).

An Act further to amend certain tax laws in operation in the
State of Maharashtra.

WHEREAS it is expedient further to amend certain tax laws in operation in
the State of Maharashtra, for the purposes hereinafter appearing; it is hereby
enacted in the Sixty-sixth Year of the Republic of India as follows :—

CHAPTER I
PRELIMINARY

l. (1) This Act may be called the Maharashtra Tax Laws (Levy, Amendment
and Validation) Act, 2015.

Short title
and
commencement.

¦ÉÉMÉ +É ö̀--44----1
(1)

¨É½þÉ®úÉ¹]Åõ ¶ÉÉºÉxÉ ®úÉVÉ{ÉjÉ
+ºÉÉvÉÉ®úhÉ ¦ÉÉMÉ +É`ö

´É¹ÉÇ 1, +ÆEò 21] ¶ÉÊxÉ´ÉÉ®úú, BÊ|É±É 18, 2015/SÉèjÉ 28, ¶ÉEäò 1937 [ {ÉÞ¹`äö 6, ËEò¨ÉiÉ : ¯û{ÉªÉä 27.00

+ºÉÉvÉÉ®úhÉ Gò¨ÉÉÆEò 44

|ÉÉÊvÉEÞòiÉ |ÉEòÉ¶ÉxÉ
¨É½þÉ®úÉ¹]Åõ Ê´ÉvÉÉxÉ¨ÉÆb÷³ýÉSÉä +ÊvÉÊxÉªÉ¨É ´É ®úÉVªÉ{ÉÉ±ÉÉÆxÉÒ |ÉJªÉÉÊ{ÉiÉ Eäò±Éä±Éä +vªÉÉnäù¶É ´É Eäò±Éä±Éä Ê´ÉÊxÉªÉ¨É +ÉÊhÉ

Ê´ÉÊvÉ ´É xªÉÉªÉ Ê´É¦ÉÉMÉÉEòbÚ÷xÉ +É±Éä±ÉÒ Ê´ÉvÉäªÉEäò (<ÆOÉVÉÒ +xÉÖ́ ÉÉnù).

In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Tax Laws (Levy, Amendment and Validation) Act, 2015
(Mah. Act No.  XVII of 2015), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

M. A. SAYEED,
Principal Secretary and R. L. A. to Government,

Law and Judiciary Department.

——————---------------
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(2) Save as otherwise provided in this Act,—

(a) sections 2 to 5, sub-section (1) of section 6 and sections 7 to 11 shall
come into force with effect from the 1st April 2015;

(b) sub-section (2) of section 6 shall come into force with effect from the
1st May 2015.

CHAPTER II

AMENDMENT TO THE MAHARASHTRA PURCHASE TAX ON SUGARCANE ACT, 1962.

2. In section 12B of the Maharashtra Purchase Tax on Sugarcane Act, 1962,
in clause (e), for the word and figures “year 2013-14” the words and figures
“years 2013-14 and 2014-15” shall be substituted.

CHAPTER III

AMENDMENT TO THE MAHARASHTRA STATE TAX ON PROFESSIONS, TRADES, CALLINGS

AND EMPLOYMENTS ACT, 1975.

3. In SCHEDULE  I appended to the Maharashtra State Tax on Professions,
Trades, Callings and Employments Act, 1975, in entry 1, for clause (b), the following
clause shall be substituted, namely :—

“(b) (i) in case of a male, exceed Rs. 7,500 . . 175 per month.
but do not exceed Rs. 10,000 ;
(ii) in case of a female, do not exceed . . Nil.”.
Rs. 10,000 ;

CHAPTER IV

AMENDMENT TO THE MAHARASHTRA TAX ON THE ENTRY OF GOODS INTO

LOCAL AREAS ACT, 2002.

4. In the SCHEDULE appended to the Maharashtra Tax on the Entry of
Goods into Local Areas Act, 2002, after entry 16, the following entry shall be added,
namely :—

“17. Goods covered by clauses (iv) and (v) of entry . . 5%.”.
55 of Schedule C, appended to the Maharashtra
Value Added Tax Act, 2002.

CHAPTER V

AMENDMENTS TO THE MAHARASHTRA VALUE ADDED TAX ACT, 2002.

5. In section 2 of the Maharashtra Value Added Tax Act, 2002 (hereinafter,
in this Chapter, referred to as “the Value Added Tax Act”),—

(1) in clause (20), after Explanation I, the following Explanation shall be
inserted, namely :—

“ Explanation—IA.—Purchase price shall not include the amount of service
tax levied or leviable under the Finance Act, 1994 and collected separately by
the seller.”;

(2) in clause (25), after Explanation I, the following Explanation shall be
inserted, namely :—

“Explanation—IA.—Sale price shall not include the amount of service tax
levied or leviable under the Finance Act, 1994 and collected separately from the
purchaser.”.
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6. In section 20 of the Value Added Tax Act,—

(1) in sub-section (4), in the proviso, for the words “the aforesaid clauses”
the words, brackets and letters “clause (a) or, as the case may be, clause (b),”
shall be substituted;

(2) in sub-section (6), for the words “two thousand” the words “one thousand”
shall be substituted.

7. In section 23 of the Value Added Tax Act,—

(1) in sub-section (5),—

(a) in clause (a), for the words “During the course of any proceedings under
this Act, if the prescribed authority is satisfied” the words “Where the prescribed
authority has reason to believe” shall be substituted;

(b) in clause (d), after the proviso, the following proviso shall be added,
namely :—

“Provided further that, in case a notice is issued under this sub-section
on or after the 1st April 2015, no order of assessment under this sub-section
shall be made after the expiry of six years from the end of the year, containing
the transaction or, as the case may be, claim.”;

(2) in sub-section (11), for the brackets, figures and word “(3) or (4)” in both
the places where they occur, the brackets, figures and words “(3), (4) or, as the case
may be, (5)” shall be substituted;

(3) in sub-section (12), for the brackets, figures and word “(3) or (4)” the
brackets, figures and words “(3), (4) or, as the case may be, (5)” shall be substituted.

8. For section 28 of the Value Added Tax Act, the following section shall be
substituted, namely :—

“28. Where any Court or Tribunal or any Appellate authority or any other
authority passes an order in appeal or review which has the effect that,—

(i) any tax assessed under this Act or any other Act should have been assessed
under the provisions of an Act other than that under which it was assessed, or

(ii) any claim allowed or disallowed modifies the tax liability under this Act or
any other Act,

then in consequence of such order, such turnover or part thereof may be
assessed or, as the case may be, tax liability may be determined, under this Act in
accordance with the allowance or disallowance of such claim and may be subjected
to tax at any time within five years from the date of such order :

Provided that, where any assessment has already been made, the assessment
shall be modified after giving the dealer a reasonable opportunity of being heard,
notwithstanding that any provision regarding limitation applies to such assessment
period.”.

9. In section 30 of the Value Added Tax Act, in sub-section (2), after the
proviso, the following proviso shall be added, namely :—

“Provided further that, in case a dealer files an annual revised return, as
provided under clause (b) or, as the case may be, clause (c) of sub-section (4) of
section 20, then the interest shall be payable on the excess amount of tax, as per
such annual revised return, from the dates mentioned in column (2) of the Table,
till the date of payment of such excess amount of tax.
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TABLE

Registration status in the year for Interest to be
which annual revised return is filed computed from

(1) (2)

(a) Dealer, holding certificate of registration for 1st October of the year, to
whole year. which the annual revised

return relates.

(b) Certificate of registration granted, effective 1st October of the year, to
from any date up to the 30th September of which the annual revised
the year to which revised return relates. return relates.

(c) Certificate of registration cancelled, effective 1st October of the year, to
on any date after the 30th September of the which the annual revised
year to which revised return relates. return relates.

(d) Certificate of registration granted, effective effective date of
from any date after the 30th September of registration.
the year to which revised return relates.

(e) Certificate of registration cancelled, effective effective date of
on any date prior to the 30th September of cancellation
the year to which revised return relates. of registration.”.

10. In section 44 of the Value Added Tax Act, after sub-section (4), the
following sub-section shall be inserted, namely :—

“(4A) For the purposes of this Act, in case of amalgamation, merger or, as
the case may be, demerger, the transfer of business shall be deemed to have
taken effect either from,

(i) the date of the order of the High Court, the Tribunal or the Central
Government, or

(ii) the date on which the Registrar of Companies notifies the
amalgamation, merger or as the case may be, demerger,

as opted by the company.”.

11. In section 47 of the Value Added Tax Act,—

(1) in sub-section (1),—

(a) for the word “Court” the words “ Court, Tribunal ” shall be substituted;

(b) for the words “ending on the date of the order,” the words “ending on
the date, as opted by the company, to be the date of the order or the date on
which the Registrar of Companies notifies the amalgamation,” shall be
substituted ;

(2) in sub-section (2), for the words “the date of the said order” in both the
places where they occur, the words “such date, as opted by the company under
sub-section (4A) of section 44” shall be substituted;

(3) in sub-section (2A),—
(a) in clause (a),—

(i) for the word, “Court” the words “ Court, Tribunal ” shall be
substituted;

(ii) for the words “order to the date of the order” the words “order
to the date, as opted by the company, to be the date of the order or the
date on which the Registrar of Companies notifies the demerger” shall be
substituted ;

(b) in clause (b), for the words “ the date of the said order” wherever they
occur, the words “such date, as opted by the company under sub-section (4A) of
section 44” shall be substituted.
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12. In Schedule C appended to the Value Added Tax Act,—

(1) in entry 4, the following Explanation shall be added and shall be deemed
to have been added with effect from the 1st April 2005, namely:—

“Explanation.—For the purposes of this entry, as it stood from time to time,
the “sewing thread” shall include embroidery thread.”;

(2) in entry 91, the following Explanation shall be added and shall be deemed
to have been added with effect from the 1st April 2005, namely :—

“Explanation.—For the purposes of this entry, as it stood from time to time,
“spices” shall include spices in all forms, varieties and mixtures of any of the
spices.”.

13. In the Government Notification, Finance Department, No. VAT-1505/
CR-234/Taxation-1, dated the 1st September 2005, issued under entry 54 of Schedule
C of the Maharashtra Value Added Tax Act, 2002, in the Schedule appended to the
said notification, in entry 2, in column (5), for the words “Desi loni” the words “Desi
loni, white butter” shall be substituted and shall be deemed to have been substituted
with effect from the 1st September 2005.

CHAPTER VI

VALIDATION AND SAVINGS

14. (1) Notwithstanding anything contained in any judgment, decree or
order of any Court or Tribunal to the contrary, any assessment, review, levy or
collection of tax in respect of sales or purchases effected by any dealer or person,
or any action taken or thing done in relation to such assessment, review, levy or
collection under the provisions of the Maharashtra Value Added Tax Act, 2002
(hereinafter, in this section, referred to as “the Value Added Tax Act”), before the
commencement of the Maharashtra Tax Laws (Levy, Amendment and Validation)
Act, 2015 (hereinafter, in this section, referred to as “the Amendment Act”), shall
be deemed to be valid and effective as if such assessment, review, levy or collection
or action or thing had been duly made, taken or done under the Value Added Tax
Act, as amended by the Amendment Act, and accordingly,—

(a) all acts, proceedings or things done or taken by the State Government
or by any officer of the State Government or by any other authority in connection
with the assessment, review, levy or collection of any such tax, shall, for all
purposes, be deemed to be, and to have always been done or taken in accordance
with the law;

(b) no suit, appeal, application or other proceedings shall lie or be maintained
or continued in any Court or before any Tribunal, officer or other authority, for
the refund of any tax so paid; and

(c) no Court, Tribunal, officer or other authority shall enforce any decree
or order directing the refund of any such tax.

(2) For the removal of doubts, it is hereby declared that nothing in sub-section
(1) shall be construed as preventing a person,—

(a) from questioning in accordance with the provisions of the Value Added
Tax Act, as amended by the Amendment Act, any assessment, review, levy or
collection of tax referred to in sub-section (1), or

(b) from claiming refund of any tax paid by him in excess of the amount
due from him by way of tax under the Value Added Tax Act, as amended by the
Amendment Act.
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(3) Nothing in the Value Added Tax Act, as amended by the Amendment Act,
shall render any person liable to be convicted of any offence in respect of anything
done or omitted to be done by him, before the commencement of the Amendment
Act, if such act or omission was not an offence under the Value Added Tax Act, but
for the amendments made by the Amendment Act; nor shall any person in respect
of such Act or omission be subject to a penalty greater than that which could have
been imposed on him under the law in force immediately before the commencement
of the Amendment Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI,
PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF
GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004,  EDITOR : SHRI PARSHURAM
JAGANNATH GOSAVI.
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MAHARASHTRA ACT No. XXXI OF 2017

(First published, after having received the assent of the Governor in
the “Maharashtra Government Gazette”, on the 15th April 2017).

An Act further to amend certain tax laws in operation in the
State of Maharashtra.

WHEREAS, it is expedient further to amend certain tax laws in
operation in the State of Maharashtra, for the purposes hereinafter
appearing; it is hereby enacted in the Sixty-eighth Year of the Republic of
India as follows :—

CHAPTER I

PRELIMINARY.

1. (1) This Act may be called the Maharashtra Tax Laws (Levy,
Amendment and Validation) Act, 2017.

Short title
and
commencement.

(1)
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Tax Laws (Levy, Amendment and Validation) Act, 2017 (Mah. Act
No. XXXI of 2017), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

PRAKASH H. MALI,
Principal Secretary to Government,

Law and Judiciary Department.
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(2) Save as otherwise provided in this Act,—
(a) sections 3, 4, 5 and 6 shall come into force with effect form the

1st April 2017 ; and
(b) remaining sections shall come into force on the date of

publication of this Act in the Official Gazette.

CHAPTER II

AMENDMENT TO THE MAHARASHTRA PURCHASE TAX ON SUGARCANE ACT, 1962.

2. In section 12B of the Maharashtra Purchase Tax on Sugarcane Act,
1962,—

(1) in sub-section (1), in clause (e), for the word and figures “and
2014-15” the figures and word “,2014-15, 2015-16 and 2016-17” shall be
substituted ;

(2) sub-section (2) shall be deleted.

CHAPTER III

AMENDMENTS TO THE MAHARASHTRA STATE TAX ON PROFESSIONS, TRADES,
CALLINGS AND EMPLOYMENTS ACT, 1975.

3. In section 3 of the Maharashtra State Tax on Professions, Trades,
Callings and Employments Act, 1975 (hereinafter, in this Chapter, referred
to as “the Profession Tax Act”), in sub-section (2), in the third proviso,
for the portion beginning with the  words “ exceed eight years” and ending
with the words “whichever is earlier’’ the following shall be substituted,
namely :—

“ exceed :
(a) four years,  in case where certificate of  enrollment is granted

on or after the 1st April 2017,
(b) eight years, in any other case,
from the end of the year immediately preceding the year in which

certificate of enrollment has been granted, or the year in which the
proceeding for enrollment is initiated against him, whichever is
earlier.”.

4. After section 4 of the Profession Tax Act, the following sections
shall be inserted, namely :—

“4A. An employer, who has been granted certificate of
registration on or after the 1st April 2017, shall not be liable to pay
tax for a period of more than four years from the end of the year
immediately preceding the year in which the certificate of registration
has been granted or the year in which the proceeding for registration
is initiated against him, whichever is earlier.

4B. (1) The State Government may, from time to time, by
notification published in the Official Gazette, provide for the class of
persons who shall deduct the tax out of the amount of the commission
paid or payable to an agent, to be mentioned in the said notification,
before the payment of such commission. The person so notified to deduct
the tax shall pay the tax, in the manner provided in the said notification
and at the rate specified in entry 1A of SCHEDULE I of the Act.

Amendment
of section

12B of Mah.
IX of 1962.

Amendment
of section 3

of Mah. XVI
of 1975.

Insertion of
sections 4A
and 4B in

Mah. XVI of
1975.

Restricted
liability to

pay tax.

Liability to
deduct and
pay tax in

certain cases.

Mah. IX
of 1962.

Mah.
XVI of
1975.



¨É½þÉ®úÉ¹]Åõ ¶ÉÉºÉxÉ ®úÉVÉ{ÉjÉ +ºÉÉvÉÉ®úhÉ ¦ÉÉMÉ +É ö̀, BÊ|É±É 15, 2017/SÉèjÉ 25, ¶ÉEäò 1939 3

(2) All the provisions related to an employer and employee under
the Act shall apply mutatis mutandis to the person liable to deduct the
tax and the person from whom such tax is to be deducted under sub-
section (1).”.

5. In section 9 of the Profession Tax Act, in sub-section (2), for the
portion beginning with the words “pay simple interest” and ending with
the words “remains unpaid” the words “pay by way of simple interest, in
addition to the amount of such tax, a sum calculated at the prescribed rate
on the amount of such tax, for each month or part thereof, after the last
date by which he should have paid the tax” shall be substituted.

6. In  Schedule I appended to the Profession Tax Act,—
(1) after entry 1, the following entry shall be inserted, namely :—

“ 1A. Persons as notified under 2,500 per annum.”;
 section 4B.

(2) after entry 20, the following entry shall be inserted, namely :—
“20A. Service provider, registered 2,500 per annum.”.

  under the Finance Act, 1994.

CHAPTER IV

AMENDMENT TO THE MAHARASHTRA TAX ON THE ENTRY OF GOODS INTO LOCAL

AREAS RULES, 2003.

7. In rule 8 of the Maharashtra Tax on the Entry of Goods into Local
Areas Rules, 2003,—

(1) sub-rule (1) shall be deleted and shall be deemed to have been
deleted with effect from the 1st April 2005 ;

(2) for sub-rule (3), the following sub-rule shall be substituted and
shall be deemed to have been substituted with effect from the 1st April
2005, namely :—

“(3) The assessment of an unregistered importer shall be made
by the assessing authority in whose jurisdiction, the specified
goods are found or detected to have been consumed, used or sold.”.

CHAPTER V

AMENDMENTS TO THE MAHARASHTRA VALUE ADDED TAX ACT, 2002.

8. In section 8 of the Maharashtra Value Added Tax Act, 2002
(hereinafter, in this Chapter, referred to as “the Value Added Tax Act”), in
sub-section (3D), for the words “with effect from the date specified in the
order” the words “either prospectively or retrospectively” shall be
substituted.

9. In section 23 of the Value Added Tax Act,—
(1) in sub-section (7),—

(a) for the portion beginning with the words “such assessment
shall be” and ending with the words “to the Commissioner” the
following shall be substituted, namely :—

“such assessment shall be made within a period of
eighteen months, if the said order is made by the appellate
authority in first appeal and in any other case, within a period
of thirty-six months from the date of communication of such
finding or direction contained in the said order to the
assessing authority or, as the case may be, to the Commissioner”;
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(b) in the proviso, for the portion beginning with the words
“the dealer concerned” and ending with the words “the period of
thirty-six months” the following shall be substituted, namely :—

“the dealer concerned to the assessing authority or, as the
case may be, to the Commissioner earlier than the said date
of communication, then the said period of eighteen months or,
as the case may be, of thirty-six months”;

(2) in sub-section (11), after the second proviso, the following
proviso shall be added, namely :—

“Provided also that, no application under this sub-section shall
be entertained, in case the assessment order is passed, on or after
the commencement of the Maharashtra Tax Laws (Levy,
Amendment and Validation) Act, 2017.”.

10. In section 26 of the Value Added Tax Act,—
(1) in sub-section (5), in clause (a), after the proviso, the following

proviso shall be added, namely :—
“Provided further that, in respect of any appeal against an

order of assessment, wherein dealer was not able to attend or
remain present before the assessing authority at the time of
hearing when the assessment order had been passed, then the
appellate authority in first appeal may set-aside the said
assessment order,—

(i) within nine months from the commencement of the
Maharashtra Tax Laws (Levy, Amendment and Validation)
Act, 2017, if the appeal is filed prior to the date of
commencement of the said Act,

(ii) within six-months from the date on which the said
appeal has been filed, if the appeal is filed on or after the
commencement of the Maharashtra Tax Laws (Levy,
Amendment and Validation) Act, 2017,

and refer the case back to the assessing authority for making a
fresh assessment under sub-section (7) of section 23.”;
(2) after sub-section (6), the following sub-sections shall be

inserted, namely :—
“(6A) No appeal against an order, passed on or after the

commencement of the Maharashtra Tax Laws (Levy, Amendment
and Validation) Act, 2017, shall be filed before the appellate
authority in first appeal, unless it is accompanied by the proof
of payment of an aggregate of the following amounts, as
applicable,—

(a) in case of an appeal against an order, in which claim
against declaration or certificate, has been disallowed on the
ground of non-production of such declaration or, as the case
may be, certificate then, amount of tax, as provided in the
proviso to sub-section (6),

(b) in case of an appeal against  an order, which involves
disallowance of claims as stated in clause (a) above and  also
tax liability on other grounds,  then, an amount equal to  10
per cent. of the amount of tax, disputed by the appellant so
far as such tax liability pertains to tax, on grounds, other than
those mentioned in clause (a),
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(c) in case of an appeal against an order, other than an
order, described in clauses (a) and (b) above, an amount equal
to 10 per cent. of the amount of tax disputed by the appellant,

(d) in case of an appeal against a separate order imposing
only penalty, deposit of an amount, as directed by the
appellate authority, which shall not in any case, exceed 10 per
cent. of the amount of penalty, disputed by appellant :

Provided that, the amount required to be deposited under
clause (b) or, as the case may be, clause (c), shall not exceed
rupees  fifteen crores.

(6B) No appeal shall be filed, before the Tribunal, against an
order, which is passed on or after the commencement of the
Maharashtra Tax Laws (Levy, Amendment and Validation) Act,
2017, unless it is accompanied by the  proof of payment of an
aggregate of following amounts, as applicable,—

(a) in case of an appeal against an order, in which claim
against declaration or certificate has been disallowed on the
grounds of non-production of such declarations or, as the case
may be, certificates then, amount of tax, as provided in the
proviso to sub-section (6),

(b) in case of an appeal against  an order, which involves
disallowance of claims as stated in clause (a) above and  also
tax liability on other grounds,  then, an amount equal to  10
per cent. of the balance amount of disputed tax, so far as such
tax liability pertains to tax, on grounds, other than those
mentioned in clause (a),

(c) in case of an appeal against an order, other than an
order, described in clauses (a) and (b) above, an amount equal
to 10 per cent. of the balance amount of disputed tax,

(d) in case of an appeal against any other order, an
amount, as directed by the Tribunal :

Provided that, the amount required to be deposited under
clause (b) or, as the case may be, clause (c), shall not exceed
rupees fifteen crores.

Explanation.— For the purposes of clause (b) or clause (c) of
sub-section (6B), the expression, “balance amount of disputed tax”
shall mean an amount of disputed tax, which remains outstanding,
after considering the amount paid, as directed by the appellate
authority in first appeal under clause (b) or, as the case may be,
clause (c), respectively of sub-section (6A).

(6C) The appellate authority or, as the case may be,  Tribunal
shall stay the recovery of the remaining disputed dues, in the
prescribed manner, on filing of an appeal under sub-section (6A)
or, as the case may be, sub-section (6B).”.

11. In section 27 of the Value Added Tax Act, in sub-section (2), in
clause (a), for the words “one hundred and twenty days” the words “one
hundred and eighty days” shall be substituted.
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12. In section 30 of the Value Added Tax Act, after sub-section (4),
the following sub-section shall be added, namely :—

“(5) The State Government may, from time to time, by notification
published in the Official Gazette, subject to such conditions mentioned
therein, remit the whole or any part of the interest, in respect of any
period, payable by any prescribed class of registered dealers,—

(i) who were not able to pay the tax during the prescribed
period, due to technical problems of the automation system of the
Sales Tax Department, or

(ii) who obtained registration late.”.

13. Section 37 of the Value Added Tax Act shall be renumbered as
sub-section (1) thereof ; and after sub-section (1) as so renumbered,  the
following sub-section shall be added, namely :—

“(2) The first charge as mentioned in sub-section (1) shall be
deemed to have been created on the expiry of the period specified in
sub-section (4) of section 32, for the payment of tax, penalty, interest,
sum forfeited, fine or any other amount.”.

14. In section 40 of the Value Added Tax Act, after the words,
brackets and figure “sub-section (6)” the word, brackets, figure  and letter
“or, as the case may be, sub-section (6C)” shall be inserted.

15. In section 44 of the Value Added Tax Act, after sub-section (5),
the following sub-section shall be added, namely :—

“(6) Subject to the provisions of the Companies Act, 2013,  where
any tax or other amount recoverable under this Act from a private
company, whether existing or wound up or under liquidation, for any
period, cannot be recovered, for any reason whatsoever, then, every
person who was a director of the private company during such period
shall be jointly and severally liable for the payment of such tax or other
amount unless, he proves that the non-recovery cannot be attributed
to any gross neglect, misfeasance or breach of duty on his part in
relation to the affairs of the said company.”.

16. In section 53 of the Value Added Tax Act, in sub-section (1), after
Explanation, the following sub-section shall be inserted, namely :—

“(1A) In case of refunds, which become due on or after the
commencement of the Maharashtra Tax Laws (Levy, Amendment and
Validation) Act, 2017, the provisions of sub-section (1) shall be applicable,
if the delay in granting refund is more than sixty days.”.

17. In SCHEDULE ‘A’ appended to the Value Added Tax Act, after
entry 63, the following entry shall be added, namely :—

“64 Sale, during the period from the (1) Tax should not NIL %”.
1st April 2005 to the 31st March have been collected
2016, of processed, semi-processed, from the customer.
semi-cooked, ready-mix, ready to (2) Tax should not
eat, shelled sweet corn, whether have been paid into
or not sold,— the Government

(a) in a frozen state, or Treasury.
(b) in a sealed container, or
(c) under a brand name,
except  when served for
consumption.
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CHAPTER VI

AMENDMENT TO THE MAHARASHTRA TAX ON LOTTERIES ACT, 2006.

18. In section 3 of the Maharashtra Tax on the Lotteries Act, 2006,
in sub-section (1), in the TABLE, in entry 1, in column (3), for the figures
“70,000” the figures “1,00,000” shall be substituted.

CHAPTER VII

AMENDMENT TO THE MAHARASHTRA TAX LAWS (LEVY, AMENDMENT AND

VALIDATION) ACT, 2012.

19. In the Maharashtra Tax Laws (Levy, Amendment and Validation)
Act, 2012, in section 1, in sub-section (2),—

(1) in clause (a), for the word and figures “sections 21” the words,
bracket and figures “sub-section (1) of section 21” shall be substituted
and shall always be deemed to have been substituted ;

(2) after clause (a), the following clause shall be inserted and shall
always be deemed to have been inserted, namely :—

“(a-1) sub-section (2) of section 21 shall be deemed to have been
come into force with effect from the 8th April 2011.”.

CHAPTER VIII

VALIDATION AND SAVING.

20. (1) Notwithstanding anything contained in any judgment, decree
or order of any Court or Tribunal to the contrary, any assessment or any
action taken or thing done in relation to such assessment, under the
provisions of the Maharashtra Tax on the Entry of Goods into Local Areas
Act, 2002 and the rules made thereunder (hereinafter, in this Chapter,
referred to as “the law relating to the Entry Tax”), at any time before the
commencement of the Maharashtra Tax Laws (Levy, Amendment and
Validation) Act, 2017 (hereinafter, in this Chapter, referred to as “the
Amendment Act”), if made within the time limit provided under section 23
of the Maharashtra Value Added Tax Act, 2002, as it exists on the date of
such assessment, or any action taken or thing done in relation to such
assessment, shall be deemed to be valid and effective as if such assessment
or action taken or thing had been duly made, taken or done under the law
relating to the Entry Tax, as amended by the Amendment Act, and
accordingly, all acts, proceedings or things done or taken by the State
Government or by any officer of the State Government or by any other
authority in connection with the assessment, shall, for all purposes, be
deemed to be, and to have always been done or taken in accordance with
the law.

(2) For the removal of doubts, it is hereby declared that nothing in
sub-section (1) shall be construed as preventing a person, from questioning
in accordance with the law relating to the Entry Tax, as amended by the
Amendment Act,  any assessment referred to in sub-section (1).
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